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 DEG  ae  Whe

 [जो  कमलापति
 सिपाली

 मृ  दिया है  ।  जब  ्  गद्दी  दे  सर्वस्व  में
 चह  हो  यही.  थी,  उस  समय  भी  विरोधी
 दल  के  लोग  उधर  नहीं  थे  सिंगार  बहने
 पढ़ती  कष्प्तन  के,  घोर  आज  झ

 ब  डिसाण्ठस पर  बहस  हुई  तो  बहस'  चालू
 है,  लेकिन  उम्र  को  केश  जाली  है।
 इधर  को  बेटों  से  ही  बहुत  से  सुझाव

 भाये  हैं।  हैं झमी  जब  बोलने  के  लिए
 खड़ा  हुआ,  तो  मुझ  कुछ  दिक्कत  हो

 द्वि
 पी  कि  किस  की  तरफ  बोल  इस

 लिए  &  सि  बाप  ही  को  तरफ  देख
 देख  कर  बोल  रहा  था।

 MR.  CHAIRMAN:  We  have  a  num-
 ber  of  Cut  Motions  If  the  House
 agrees,  I  shall  put  al;  the  Cut  Motions
 to  the  vote  of  the  House  together—un-
 jess  any  Member  wanis  any  of  his  Cut
 Motion  to  be  put  separately....

 SEVERAL  HON  MEMBERS:  To.
 gether.

 MR.  CHAIRMAN,  I  now  put  all  the
 Cut  Motions  moved  to  the  vote  of  the
 House.

 All  the  Cut  Motions  were  put  and
 negatived

 MR,  CHAIRMAN:  The  question  As,

 ‘That  the  respective  sums  not
 exceeding  the  amounts  shown  in  the
 third  column  of  the  order  paper  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  India  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1977,
 in  respect  of  the  following  Deman‘s
 entered  in  the  second  column  there-
 of—

 Demands  Nos,  !  to  I,  2/A,  i2  to
 38  and  20  to  23."

 The  motion  was  adopted,

 Appropriation  (Riys.)  348 we  os
 “Ba.  [हैं  ro  sap

 MR,  CHAIRMAN,  ‘Yhé  question  is:

 “That  the  respective  Supplemen-
 tary  sums  not  ezcnedjng  the  amoun' shown  in  the  third  column  of’  the
 order  paper  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 India  to  defray  the

 charge
 के  which

 will  come  in  course  of  payfaent  dur-
 ing  the  year  ending  the  3ist  day  of
 March,  1976,  in  respect  of  the
 following  Demands  entered  in  the
 second  column  thereof—

 Demands  Nos.  ]  to  0  UA,  2
 35  to  WwW  and  23.7

 The  motion  was  adopted,
 meena,

 8.2  brs,

 APPROPRIATION  (RAILWAYS)
 NQ,  2  BILL*,  076

 THE  MINISTER  OF  RAILWAYS
 (SHRI  KAMLAPATI  TRIPATHI):  I
 beg  to  move  for  leave  to  introduce  a
 Bill  to  authorise  payment  ang  appro.
 priation  of  certa  a  sums  from  and  out
 of  the  Consolidated  Fund  of  India  for
 the  services  of  th2  financial  year  ‘1976-
 77  for  the  purposes  of  Railways.

 MR  CHAIRMAN:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment  and
 appropriation  of  certain  sums  from
 and  out  of  the  Consolidated  Fund  of
 India  for  the  services  of  the  financial
 year  1976-77  for  the  purposes  of
 Railways,”

 The  motion  was  adopted,

 SHRI  KAMLAPAST  TRIPATHI:  Sir
 I  introduce  the  Bul

 $
 I  beg  to  move  :

 “That  the  Bull  to  authorise  pay-
 ment  and  appropriation  of  certain
 sums  from  and  out  o¢  the  Consoli-
 dated  Fund  of  India  for  the  services
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 But,

 of  tae  financial  year  ‘1976-77  for  the

 bene  ay Hallways,  ‘be’  taken  into

 SEES”

 MR,  CHAIRMAN:  The  question  is:

 “That  the  Bill  to  authorise  pay-
 ‘ment  and  approptiation  of  certain
 sums  from  and  out  of  the  Consofi-
 dated  Fund  of  India  for  the  services
 of  the  fiiancial  year  1978-77  for  the
 purposes  of  Railways,  be  taken  into
 consideration.”

 The  motion  was  adopted,

 MR.  CHAIRMAN:  We  take  up  clause-
 by-~clause  consideration.

 The  question  is:

 “That  Clauses  2  and  3,  the  Sche-
 dule,  Clause  3,  the  Enacting  Formula
 and  the  Title  stand  par:  of  the  Bill.”

 The  motion  was  adopted,

 Clauses  2  ang  3,  the  Schedule,  Clause
 1,  the  Enacting  Formula  and  the  Title
 were  added  to  the  Bill.

 SHRI  KAMLAPAT]  TRIPATHI:  I
 ‘beg  to  move:

 “That  the  Bill  be  passed”

 MR,  CHAIRMAN:  The  question  is:

 “That  the  Bill  be  passed

 The  motion  was  adopted,

 न

 38.29  hrs.

 APPROPRIATION  (RAILWAYS)  NO.
 3  BILL*,  976

 THE  MINISTER  OF  RAILWAYS
 (SHRI  KAMLAPATI  TRIPATHI):  I
 beg  to  move  for  leave  to  introduce  a
 Bill  to  authorise  payment  and  appro-

 CHAITRA  3,  898  (SAKA)  Appropriation  (Riys.)  350
 द  i  ie  ४

 Ne.  a  Sit
 priation  of  certain  further  sums  fom
 dnd  out  of  the  Congolidated  Fund  of
 India  for  the  services  of  the  financial
 year  1975-16  for  the  purposes  of  Rail-
 ways.

 MR.  CHAIRMAN:  The  question  1g

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment  and
 appropriation  of  certain  further  sums
 from  and  out  of  the  Consolidated
 Fund  of  India  for  the  services  of  the
 financial  year  1975-76  for  the  pur-
 poses  of  Railways.”

 The  motion  was  adopted,

 SHRI  KAMLAPATI  TRIPATHI:  Sir,

 introduce  the  Bill. _

 "$
 I  beg  to  move:

 “That  the  Bill  to  authorise  ray-
 ment  and  abdvropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the
 services  of  the  financial  year  ‘1975-768
 for  the  purposes  of  Railways,  be
 taken  into  consideration.”

 MR  CHAIRMAN:  The  question  is:
 “That  the  Bill  to  authorise  pay-

 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidateg  Mund  of  India  for  the
 services  of  the  financia]  year  1975-76
 for  the  purposes  of  Railways,  be
 taken  into  consideration.”

 The  motion  was  adopted,

 MR  CHAIRMAN:  We  shall  now
 take  up  clause  by  clause  consideration.

 The  question  is:

 “That  clauses  2  and  3.  the  Sche-
 dule,  Clause  I,  Enacting  Formula
 and  the  Title  stand  psrt  of  the  Bill.”

 The  motion  was  adopted,
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